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up with the Railway Ministry and the othter 
Ministries and that the Government are 
already discussing the matter. We are at a 
happy stage when we shall break this vicious 
circle and definitely take a right turn .towards 
the right thing. 

Then about training of personnel. As yet in 
India these advertising agencies which do 
such big business have not undertaken any 
training for the staff. I think a suggestion was 
thrown out by somebody that the Government 
also should take interest in seeing. that proper 
personnel is trained for the advertising 
business. I think it is very necessary. 

With these few points I accept the 
amendment that Mr. Dhage has moved. 

MR. DEPUTY CHAIRMAN: I will put the 
amended Resolution to the House.   The 
question is: 

"That for the original Resolution, the 
following be substituted; namely: — 

'Having regard to the stronghold 
of foreign-owned and foreign-con- 
trolled advertising agencies on the 
business of advertising in the coun 
try; this House is of opinion that 
with a view to encourage Indian- 
controlled and Indian-owned adver 
tising agencies, Government should 
show preference to Indian-control 
led and Indian-owned advertising 
agencies in the matter of advertising 
done by Railways, Government com 
panies. Statutory corporations, 
Public Service Commissions and 
such other concerns including adver 
tising done by Government in gene 
ral.' " 

The motion was adopted. 

MR.    DEPUTY    CHAIRMAN:     The 
Resolution is adopted,  as amended. 

RESOLUTION RE:    FIXATION    OF 
CEILING FOR  INDIVIDUAL INCOMES 

SHRI B. K. MUKERJEE (Uttar Pradesh): 
Sir, I move the following Resolution: 

"This House is of opinion that 
Government should take necessary 
steps, by legislation or otherwise, to 
fix a ceiling for individual incomes at 
Rs. 25,000 per year, and as a first step 
towards the fixation of such ceiling, 
determine the maximum emolument to 
be drawn by any Civil Servant under 
the Central Government at a sum not 
exceeding Rs. 1,800 per month." 

Mr. Deputy Chairman, Sir, the intention of 
this Resolution is very clear and I do not know 
if there will be even the slightest opposition to 
it. However, as there may be certain Members 
in some corner of this House belonging to the 
privileged class who may plead ignorance of 
the aspirations and demands of the people of 
this country, with a view to direct them to the 
right path, I will now like to offer a few points 
for their consideration so that they may leave 
the path that they, have been treading, so long 
which, in my opinion, is antisocial. I hope the 
privileged people of this country will mend 
their ways hereafter and try to fall in line with 
the people and support the aspirations and 
demands of the people of this country. 

Sir, the country is just starting on the 
second Five Year Plan. The first Five Year 
Plan is just over and the Planning 
Commission has stated in the Introduction to 
the second Plan: 

"Thg. first five year plan ends in March, 
1956. Its approach and outlook are^ part of 
our common thinking. It has prepared the 
way for achieving the socialist pattern of 
society." 

The Introduction further says that the 
National Development Council directed      
the      Planning      Commis- 
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[Shri B. K. Mukerjee.] sion that the second 
Five Year Plan should be drawn up so as to 
give concrete expression to policy decisions 
relating to the socialist pattern of society. The 
Planning Commission therefore formulated 
the Plan with reference to certain principal 
objectives and one of the objectives of the 
Plan is— 

"(d) reduction of inequalities in income 
and wealth and a more even distribution of 
economic power." 

This is ona. of the principal objectives with 
which the second Five Year Plan for the 
country has been formulated. The Plan no 
doubt is very bold and ambitious and the 
Finance Minister in his Budget speech this 
year stated that it is indeed a bold and 
ambitious Plan that we shall be undertaking 
requiring great and sustained efforts and it will 
be therefore a matter of pride and gratification 
if we can successfully implement such a Plan 
within the five year period. This is no doubt an 
ambitious Plan and to implement this Plan the 
country needs the co-operation from 
everybody in the country and that cooperation 
will naturally come and will voluntarily come 
if we can create the enthusiasm required for 
extending co-operation by the people of this 
country for reconstruction and development of 
the country. That enthusiasm and that co-
operation will be forthcoming if the present 
disparity in income is tried to be reduced. 

Our present disparity in the distribution of 
wealth is a sort of a colonial system and tends 
to press down the growth and development of 
the desired socialist pattern of society. It is, 
therefore, the aspiration and demand of the 
people to eliminate chances of exploitation 
and it has been accepted. That is, the 
establishment of a socialist pattern of society 
has been accepted by our popular Government 
headed by the world leader of today, Pandit 
Nehru, and a great exponent of the democratic 
socialism and the 

socialist pattern of society in this country. A 
country, where the per capita national income 
at present is Rs. 280, cannot afford to allow 
unlimited income to any individual. The 
present system of allowing any individual to 
acquire unlimited income—whatever the 
source may be—is not only encouraging 
disparity, but the system will not allow the 
country to achieve the desh ed objective for 
which this ambitious Plan has been framed. 
And people are anxious to offer their co-
operation to implement the Plan for the growth 
and prosperity of the country. As the Planning 
Commission has tried to give concrete 
expression to the aims of the people of this 
country—that is the establishment of a socialist 
pattern of society—it has under consideration a 
ceiling on individual income from commerce, 
trade and industry and professions as well as to 
impose a ceiling on agricultural land holdings, 
because these two will enable the country to< 
achieve the socialist pattern of society. But it is 
not certain when the Planning Commission will 
come out with the conclusions of their delibera-
tions regarding the ceiling on individual 
income and I am not sure whether they are 
contemplating to have legislation to implement 
the ceiling they want to impose or they are 
thinking of adopting any other method for the 
implementation of this objective, that is, 
imposing a ceiling on individual income. 
Whatever method may be adopted by the Gov-
ernment the Government will take steps to give 
effect to 'this proposal to impose a ceiling on 
individual income. This Resolution will help 
the Planning Commission to arrive at a 
decision at a very early date. But as they are 
contemplating if this House adopts this 
Resolution—which I am sure it will—it will 
relieve the Planning Commission from all their 
labours to arrive at an early decision regarding 
this matter. 

My intention in putting this Rs. 25,000 per 
year as the ceiling is according to the per 
capita national income.   We cannot afford, 
with this 
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meagre sum oi Rs. 280 being the per capita 
national income, to allow anybody to have 
more than Rs. 25,000 a 
.year. Though a stage may come when the per 
capita income will rise, the necessity will be 
again there to reduce this Rs. 25,000 to bridge 
this gap and bring the lowest and the highest 
nearer. That is the first step I have 
suggested—Rs. 25,000 for the time being to 
be the ceiling limit. :3 P.M. In  the  second     
part  of  this Resolution, I have dealt with 

the emoluments to be paid to the Civil 
' Servants in this country. We all know the 
proverb that charity begins at home. If we 
want to impose a limitation on individual 
incomes, that will include not only the people 
in Government, but people outside also. 
Those people who are still in service today are 
entirely in the hands of the Government. Their 
emoluments can be reduced or increased by 
the Government at any time if they wish to do 
so. Therefore, the Government must try to 
implement its own decision regarding the 
establishment of a socialist pattern of society. 

It will be apparent that there is a little 
difference between the ceiling on income that 
I have suggested and the maximum 
emoluments to be paid 
"to a Civil Servant, because I feel that people 
engaged in commerce and industry and other 
professions run some risk to earn their income 
whereas those in Civil Service need not fear 
any risk. Whether they work or not, they will 
get their salaries. Secondly, they enjoy in 
Civil Service various other facilities also 
which people in other professions in 
commerce or industry do not normally enjoy. 
Therefore, there must befTittle difference 
between the income of the two sections of 
people. One section of people nre those whose 
income—whether they work or not—is 
assured and the others are those whose income 
is not assured if they do not work and 
consequently there is a risk that, instead of 
earning, they may also lose: something.   
Therefore I have suggest- ed this difference 
between these two: sections of our population. 

Why has this limit of Rs. 1,800 been 
suggested for Government servants? Civil 
Servants at present cannot get more than Rs. 
1,800. The Central Pay Commission submitted 
its report to the Government of India on the 
30th April 1947. This Commission was 
appointed long before there was any talk of 
independence coming to this country. The 
Commission sent a recommendation long 
before the 15th August 1947, the day when 
India became independent. The Commission 
suggested. "We nevertheless think that the 
time has arrived when the problem of high 
salaries calls for a new approach quite as 
much as the problem of low salaries. It would 
not, however, be right to lower salaries 
suddenly. As Dr. Gadgil himself recognises, it 
will take some time to change the ways and 
break the prejudices engendered by a long 
period of high salaries. As a. first step, we 
think that it will be fair, from all points of 
view, to fix Rs. 2,000 per mensem as the 
maximum salary of public  servants in India." 

The Commission suggested "a scale of Rs. 
1,800—Rs. 2,000 is intended for the heads of 
the biggest departments and would normally 
be the highest point which a permanent civil 
servant could reach in service." Therefore, 
they recommended a scale from Rs. 1,800—
Rs. 2,000. But they were afraid at that time—
that was in the year 1947—to reduce the 
emoluments of our Civil Servants to a figure 
which they thought might result in disastrous 
consequences. Therefore, they did not reduce 
as they wanted to do at that time. But our 
Civil Servants have had sufficient warning 
and their emoluments may be reduced because 
this recommendation came to the Government 
of India in April 1947. Now we are passing 
through 1956. That means nine years have 
passed and they have had sufficient warning 
so that the Government may reduce their 
emoluments from such a high place to one 
where the common people can reach. 

MR. DEPUTY CHAIRMAN: It is time, Mr. 
Mukerjee. 
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SHRI B. K. MUKEBJEE: There are five 

minutes more, I think. 

MR. DEPUTY CHAIRMAN: No, no. Two 
minutes more. You began at 2-42 P.M. 

SHRI B. K. MUKERJEE: The ratio between 
the highest income and the lowest income in 
our country should not at this stage be more 
than one to twenty, as against one to eighty or 
hundred as it has been so far. 

SHRI C. P. PARIKH (Bombay): Taxable or 
tax-free. 

SHRI B. K. MUKERJEE: I am not 
concerned with taxes here. I am just 
suggesting how we can find money to fill the 
gap in our resources in order to finance our 
second Five Year Plan. 

SHRI C. P. PARIKH: What does he mean 
by his Resolution? Are they taxable or tax-
free? 

SHRI BHUPESH GUPTA (West Bengal): 
That will be discussed later on. 

SHRI B. K. MUKERJEE: If a man gets Rs. 
2,000 a month, surely he will be taxed. 

SHRI BHUPESH GUPTA: As it is taxed 
now. 

SHRI B. K. MUKERJEE: The present level 
of taxation will remain there, and whenever 
we talk of any reduction in the emoluments of 
these fortunate ones, they always raise the 
question of taxation. Our common people do 
not understand anything about income-tax, 
because they are not required to pay it. The 
national per capita income is only Rs. 280. I 
want to reduce the ceiling, and I hope the 
Members of this House will also agree with 
me that the present disparity between the 
highest income and the lowest income of the 
Civil Servants should be reduced, and the ratio 
should not be more than one to fifteen. 

THE MINISTER FOR REVENUE) AND 
CIVIL EXPENDITURE (SHRI: M. C. SHAH): 
Civil Servants of all classes, or only the I. C. 
S. people? 

SHRI B. K. MUKERJEE: They include 
chaprasis also. 

SHRI M. C. SHAH: Do you want the-
salaries of the chaprasis to be reduced? 

SHRI B. K. MUKERJEE: It is often' said 
that, if we reduce the high salaries of the Civil 
Servants, real talent will not be forthcoming 
for the Civil Services. It is not so. Before we 
attained independence, our enemies used to 
say that we won't be able to manage our 
affairs, that we won't be able to run the 
Government. But what do we see today? We 
have been managing our affairs, not only 
managing but managing in a way that India 
has gained a very high place in the comity of 
nations. So, if we today decide to reduce-the 
salaries pf these people, certainly talents will 
remain in the country. They won't go out of 
this country. Therefore, they will be harnessed 
and' will be available and utilised for the 
prosperity of the country. 

MR. DEPUTY CHAIRMAN: Resolution 
moved: 

"This House is of opinion that 
Government should take necessary steps, by 
legislation or otherwise, to • fix a ceiling for 
individual incomes at Rs. 25,000 per year, 
and as a first step towards the fixation of 
such ceiling determine the maximum 
emolument to be drawn by any Civil Servant 
under the Central Government at a sum not 
exceeding Rs. 1,800 per onjith." 

SHRI KISHEN CHAND (Hyderabad): Mr. 
Deputy Chairman, Sir, I fully support the 
underlying principle of this Resolution, the 
idea behind it. Of course. I do not agree with 
all the figures given here. The main idea is that 
the disparity between the lowest-paid and the 
highest-paid should be reduced progressively 
so • that we may see the day when  ther 
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difference between the highest-paid and the 
lowest-paid is very small. To attain this object, 
we must really improve the condition of the 
lowest-paid income groups. Their income is 
exceedingly low. As the hon. the mover of this 
Resolution has already pointed out, the per 
capita income of our country is only Rs. 280, 
and even if we presume that a family consists 
of five members, five multiplied by Rs. 280 
comes to only Rs. 1,400 per family, but this is 
only the average. In actual practice, the family 
of the common man does not get more than 
Rs. 1,200 per annum. If we presume that both 
the husband and the wife work, even then 
probably their total monthly income will not 
exceed Rs. 100, and that comes to Rs. 1,200 a 
year. You know that in big industrial towns the 
housing condition is so atrocious that out of 
this Rs. 1,200, they have to pay a substantial 
amount by way of house-rent. If they cannot 
afford to pay the house-rent, a visit to the city 
of Bombay wiH convince any hon. Member 
how the workers spend most of their lives on 
the streets and sleep on the pavements. If they 
get some chawl probably 12 feet by 10 feet, 
some ten to twelve workers will be living in it. 
Besides increasing their salaries, it is more a 
question of providing them with amenities, it 
is more a question of providing them with 
social security, it is more a question of 
providing them with medical relief when they 
are unwell, it is more a question of providing 
their children with education, it is more a 
question of affording them something to fall 
back upon in their old age. So, I would suggest 
to the hon. the mover of this Resolution that 
instead of fixing figures in rupees, it is better 
to provide these various amenities which are 
most essential for living. It does not matter 
even if they get a little lower salary, if they are 
guaranteed decent housing, education for their 
children, medical and other facilities for their 
family, and some sort of security for their old 
age. So, our ideal should be to so organise our 
society that the poor man, the common man, 
gets some of the decencies of life.   Why  it is  
suggested in this 

Resolution that a ceiling be fixed, the reason 
is that apart from the provision of these 
amenities of life, if the disparity is great, the 
psychological effect on the common man is 
bad. If every man lives poorly, then it will not 
matter very much, but when a poor man sees 
riches flaunted in his face, then certainly he 
feels hurt. So, same sort of ratio has to be 
fixed between the highest income and the 
lowest income. An hon. Member just now 
questioned whether the income of Rs. 25,000 
will be the net income or taxable income. We 
can decide on gross income or net income 
basis. What we really have to do is to fix the 
ratio between the highest and the lowest paid. 
Various people have suggested a ratio of 
1:100 or 1:50 or 1:30 or 1:25 or even as low 
as 1:5. Whatever we fix now, our object 
should be to slowly and gradually reduce the 
ratio so that eventually the ratio will not 
exceed 1:10. It may not be possible today to 
start with a ratio of 1:10, but after careful 
examination if we reach some sort of ratio, 
say 1:30, or 1:25, then as the mover has 
suggested it will come to about Rs. 25,000 or 
a little more. I am sure the hon. mover is not 
very particular that it should be only Rs. 
25,000 and not Rs. 24,000 or Rs. 26,000. 

His whole idea is that the ratio between the 
highest and the lowest has to be brought down. 
If we compare with other countries, we find 
that both in U.S.A. and U.S.S.R, the condition 
of the common man is very good. The question 
will arise as to how we are going to raise the 
income of the common man. Will it be by 
simply giving him a higher salary? If we give 
him a higher salary and it does not lead to 
greater production, the result will be that the 
prices of articles will go up. Of course, as long 
as the excess  profits of the industrialist can he 
reduced, it will be all right but after reducing 
the profits of the industrialist, if the wages are 
increased without increasing production, the 
result will be that the price of articles will go 
up and there will be a sort of continuous race 
between increase in salary and increase in the 
prices and_ 
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[Shri Kishen Chand.] he will not benefit by 
it. So, actually, what we want is to increase his 
salary without increasing the prices of con-
sumable articles. How is it possible to increase 
his income without increasing the price of 
articles? This is only possible if productivity 
per man is increased and that can be increased 
by mechanisation. I will give the case of a 
country like U.S.A. In U.S.A. they make a 
beautiful car like Chevrolet for 1,600 dollars, 
the equivalent of which is Rs. 8,000 and now 
every worker in that factory gets 2 dollars per 
hour and even if he works •40 hours a .week, 
he gets 80 dollars per week which means Rs. 
400 per week. His income is Rs. 400 per week 
—of the unskilled worker, and yet the -cost of 
the car is only 1,600 dollars. If on the other 
hand in America they had raised the wages of 
the workers and they had increased the price of 
the product made by their labour, he "would 
not have benefited. 

AN HON. MEMBER:    What   is   the case 
in Russia? 

SHRI KISHEN CHAND: I am coming to 
that. Similarly in Russia, they have by 
mechanisation, by the same method and 
process, increased the productivity per man. 
They have increased the wages and yet kept 
down the prices of articles. The difference 
between U.S.A. and U.S.S.R, is about the 
ownership of the means of production, not 
about the methods of production The methods 
of production are the same in the two 
countries. It is only a question of whether the 
ownership is held by the capitalist or it is held 
by the State or by Co-operatives. That is a 
separate matter. I am only interested in trying 
to illustrate here that it is all a question of 
increasing productivity per man and that is 
only possible if we really go in for 
mechanisation. So I was saying that we should 
try to adopt it and our second Five Year Plan is 
aiming at that. We are gradually and slowly 
aiming at greater mechanisation in the 
industrialisation of our country so that we may 
be able to give higher wages "to our workers 
and yet not increase Sthe prices.   In the case of 
other coun- 

| tries like U.S.S.R., the worker gets so many 
benefits. For example, he goes to a health 
resort once a year for about 15 days at the cost 
of the State. His children are well provided 
for. His health needs are looked after. In this 
way, besides giving a higher wage, if all these 
amenities are provided we can really improve 
the standard and the lot of the common man. 
Our object in this Resolution as far as I can 
see, is to raise the standard of living of the 
common man and also to curb the unnecessary 
expenditure of the rich people by which they 
are trying to squander money and really 
wasting the resources of the country. I do not 
agree with the mover of the Resolution where 
he wants to bring down the salary of the civil 
servants or administrative services only and 
does not put a ceiling to the income of the 
industrialists or capitalists. The result will be 
that good talents will not come to the civil 
services or administrative services and they 
will all go to industries. Therefore there 
should be some sort of balance. I would 
suggest first to put a ceiling on the 
industrialists and then on the administrative 
services. We want to attract the best talent 
from industry to the administrative services. 
All administrative officers have opportunities 
of temptation. If you lower his salary too 
much, he may be tempted and it may really 
affect the honesty and integrity and the fair-
mindedness of the administrative services. 
Therefore, always to only point our fingers to 
the administrative services and say that their 
salaries are too high and they should be 
reduced is not right. We must bring down the 
general level. If an administrative officer finds 
that by a stroke of his pen he can change the 
fortune of a big industrialist, from riches to 
poverty,— and if he sees that his own income 
is so low that he cannot maintain his wife and 
children in comfort—the result will be that he 
may be tempted. Therefore I would never 
suggest the lowering of the salary of the 
administrative services till we have lowered 
the income in other groups also. It should be a 
simultaneous    process.   Otherwise    we will 
be 
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really  doing a great injustice.    With these 
words, I support the Bill. 

PROF. G. RANGA (Andhra): Mr. De-puty 
Chairman, Sir, on the face of it, this 
Resolution appears to be acceptable and also 
reasonable but if one were to look at it more 
carefully from the view-point of those sectors 
of society in regard to which our Government 
has already made up its mind, to fix ceilings, 
one is inclined to feel that these proposed 
ceilings that are to be found in this Resolution 
are too high, far too high and if the 
Government were to accept this Resolution 
and implement it, then it would mean the 
establishment in this country of a new 
aristocracy, a new class of exploiter.;, a new 
class or group of people admission into whose 
ranks would become so attractive that from 
every other rank of people or from every other 
social structure of people, there would be such 
a great rush indeed in order that they might 
also be able to qualify for these high salaries 
and wages. Is it not a fact that the Planning 
Commission has recommended and the 
Government of India have almost agreed to 
fix a ceiling on agricultural incomes? Is it not 
a fact that they have calculated that the 
average income for, what is known as, a basic 
holding or gross income would be 1,600 
rupees, the net income would be Rs. 1,200 
and that the ceilings for agricultural income 
should be fixed at three times this basic 
income of Rs. 1,200 and therefore Rs. 3,600 
per annum per family which means again Rs. 
300 per month? Kindly consider what would 
be the effect of fixing your incomes here at 
the rate of Rs. 25,000 per annum for an 
individual, for all and sundry and Rs. 1,800 
per month or more than Rs. 2,600 for a Civil 
Servant. The effect would be this, that all the 
70 per cent of our population in this country 
who are condemned to be agriculturists, 
whether they are agricultural workers or land 
owning peasants, will begin to feel that here is 
a class of people who has come to be 
established which is now being enthroned as a 
kind of new nobility in this land o* socialism, 
in this land 
29  R.S.D.—3. 

of social justice, in this land of cooperative 
commonwealth and who cannot be touched at 
all, whose Income will always continue to bo 
so very high whereas so far as they are 
concerned, however enterprising a peasant 
may be, whatever great initiative he may be 
capable of, however efficient he may be, he 
would always be condemned to a maximum 
monthly income of Rs. 300. No wonder that 
even today, whenever in a peasant's family 
there is a marriage, it is stated in the "Subha 
Lekha" that the bride is studying in the second 
year in college or that the bridgroom is 
studying in the final year and so on. Why do 
they say that? They do so, because it is no 
longer a matter of pride for one to be a 
peasant. He wants to be something else. These 
people are not content to be ordinary peasants 
of this country. Actually what people take 
pride in is in getting this kind of educational 
qualifications, qualifications from the 
universities, because that opens the door to 
these very high salaries, these very high 
incomes. 

My hon. friend Mr. Kishen Chand is not 
satisfied even about this income that is 
suggested for the Civil Servant. What does it 
mean? It means Rs. 1,800 per month for each 
of them, and it is quite possible to have two 
Civil Servants from one and the same family. 
We are throwing open the doors of the Civil 
Services for our women also to enter. Men 
and women can now enter them and so there 
may be two members of the same family in 
the Civil Service. So multiply the amount,by 
two and you get an amount more than even 
what my hon. friend Mr. Kishen Chand is 
dreaming of as the reasonable salary for his 
Civil Servants. 

My hon. friend was saying: Do not make 
any distinction between the Civil Servants and 
people in other professions. If you want to fix 
any kind of ceiling at all, fix it simultane-
ously. I am in favour of it. I am sure all will 
agree that there should not be a ceiling fixed 
for agriculture separately, apart from other 
people, the people who are being allowed all 
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(prof. G. Ranga.] 
sumptuous salaries. I am in favour of 

a ceiling being put in the case of agricultural 
income; but at the same time I would also 
plead tbat there should be a ceiling fix^d on 
incomes from the other professions also. 
When you fix it, do it reasonably, and do 
consider what might be the possible social 
consequences of the kind  of policy that you 
are pursuing 

Sir, according to our Constitution, our 
citizens are to be assured equality of 
opportunities. One is born in an agricultural 
family and another is born the son of a Civil 
Servant. Is there equality of opportunities bet-
ween these two? Even if we take it that both 
the boys are fortunate enough to be sent to a 
university, that both of them are fortunate to 
be brilliant, to be industrious and to be capable 
of hard work and initiative, even then what 
happens? The one born in the peasant's family 
continues te be a peasant and he can never rise 
beyond Rs. 300 per month, whereas the other 
who is no better in attainments than the 
peasant's son, because he is born in a 
professional family, is able to get into the Civil 
Service, whether at the lowest rung or 
somewhere higher up and he will be capable of 
earning a sum of not only Rs. 25,000 per 
annum, but even more, for with the help of his 
wife as well as his son or somebody else, he 
may get another Rs. 25,000 or at least another 
Rs. 5,000 which makes Rs. 30,000 per annum. 
Is that reasonable? Do we want that? We have 
got rid of the Maharajas with their crores and 
lakhs oT rupees: We have also got rid of the 
zamindars getting crores and lakhs of income 
per year. Now we are trying to introduce the 
excess profits tax in order to bring under 
control the merchant princes. But here I find 
on the other hand we are going to create 
another sort of princes, those of the 
professional classes, these Civil Servants, 
these people as a kind of new rulers in this 
country, in our economic sphere and in our 
social sphere also. Is that going to be useful to 
the country? Is it going to help us to reach the 
socialist    society?    Is it going to 

help us to establish social justice? It is on 
these lines that I am anxious that this House 
should begin to think when it considers this 
Resolution. 

Let us look at the highest and the lowest 
incomes that are being suggested. Sir, the per 
capita income is Rs. 280. Therefore, a family 
is sup-1 posed to be having about Rs. 1,400 
per ' annum. What happens to a farmer? He 
would be getting hardly three times as much. 
What about the industrial worker? We nre 
trying our best, somehow, to see that every 
industrial worker will be able to have an 
income^ of Rs. 100 per month. That is the aim 
of the Communist Party. That is also the aim 
of the Socialist #Party and also of the Congress 
Party. So, therefore, the industrial worker will 
be able to get Rs. 1,200 per annum, and that is 
what one man earns. It is quite possible that 
his wife will also be earning. 

SHRI K. S. HEGDE (Madras): It is the 
least. 

PROF. G. RANGA: Yes, it is the lowest. 
And it is quite possible that his wife too may 
be earning at least Rs. 50 a month or 50 per 
cent, of what he does. So in all they would 
get Rs. 1,800 per annum. And that is half as 
much as the max'-raum income you allow to 
the peasant. I do not grudge that. But thei-.- 
should be a reasonable proportion between 
the earning of the industrial worker and the 
maximum income of the farmer. In Russia 
too there is a kind of proportion between the 
highest and the lowest. But here in this 
country it is entirely disproportionate 
because even if we were to look at it from 
the socialist standpoint, my hon. friend Mr. 
Kishen Chand' is prepared to contemplate it 
as 25 times difference. In course of time he 
wants to aim at ten times difference. Even at 
present he is not prepared for this ten times 
difference. Then why is he prepared to 
accept this three times difference between 
the lowest and the highest income with 
regard to farm income? I do not know. I feel 
it is because of the kind of prejudice in this 
country as it  used to  be in this 
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 Lountry in the past against agriculture. You 
want to keep the agricul-ural peasants down, to 
turn them into a new kind of depressed classes 
in this country. If you go to the countryside and 
begin to talk to them about the socialist system 
and o-^operative commonwealth and all that, 
they will simply fling this hack in .-your face if 
you talk in .these exalted terms, because it does 
not stand to reason. It does not appeal to Lheir 
conception o'f justice. Why do you •want 
equality and justice? You want it in order to 
help the ordinary mass >of people to put in their 
biggest possible productive effort, to maximise 
national income, for they should have Uhe 
feeling all the time that as a result >of their 
endeavour, no one particalar person would be 
getting much more thar/ others, that all would 
be getting more or less the same salary or rather 
the same benefit from out of the national 
endeavour. As a result of 'this, when everybody 
puts in his own biggest possible effort the 
national progress will be maximised. My hon. 
"friend is an eminent mathematician and 
therefore he was taking us through a 
labyrinthine maze o* calculations. But this is 
the simplest piece >of calculation you can have. 
If all the three hundred and forty millions of our 
country were to put in their best possible effort, 
their productive national effort, their 
enterprising effort, then certainly the national 
income can 'be maximised in the shortest 
possible time. The easiest key and the surest 
'key and the most useful key to this is to give 
the people the assurance that no other class of 
people, no other group of people, no individual 
for the matter of that, is going to "be- al 'owed 
to enjoy an inordinately high un.justi-"fiably 
high salary, income or wealth. 

0 

On the other hand, this Resolution is not going 
to help us in that direction. It is some sort of an 
indication that we would like the Government 
to go in that direction. At the present time, 
neither the Planning Commission nor the 
Government of India seem to 'be making any 
kind of an effort in j fliradfion, 1? we are to 
judge from 

what the hon. the Finance Minister said in the 
other House the other day. I can easily 
understand that there may be administrative 
difficulties in the way of achieving a desired 
objective like this. But that is no reason why 
the Government should come forward and say 
that they are not going to do anything, 
because they are not able to got the money for 
paying compensation to these persons and all 
the rest of it. Why? You need not pay com-
pensation. Start with your own servants. You 
tell those whom you are going to recruit, that 
they will be getting only such and such a 
salary as the maximum. And in the case of 
your present servants, as my hon. friend Mr. 
Mukerjee said, you have given them notice 
some eight years back when the Report of the 
Central Pay Commission was published. Tell 
them that they are entitled to get only that 
much. Take the necessary legislative action 
and tell them that you are fixing their 
maximum salary at that particular level at 
which the Taxation Commission itself had 
suggested the other day. It is also too high, 
but nevertheless, be prepared, at least he hold 
enough to fix them at that level, high as it is 
and wrongly high as tt is. 

It is high time that the Government of India 
comes forward to make its policy quite clear 
to the people. Otherwise its objectives and 
its policies are likely to he suspected 
however much it may toe possible for many 
of us here in this House as well as outside to 
go to the people and tell them that we are 
achieving all these things in our country, 
that we are increasing the per capita income 
as well as the total national income, and that 
they should be satisfied, they would turn 
round and say, "Yes, you are achieving all 
these things but what is our share and what 
is the share of the other people? Why is it 
that we are condemned to this degradation?" 
Why is it that there is so much of corruption 
in the official circles and in other services 
also? Is it not a fact that even for the sake of 
admission yito j the colleges and high 
schools, there |   is so much of corruption 
today?   Why, 
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[Prof.  G. Ranga.] because in order to    get    
into    these institution people    have    got to 
pay. Why  do  they  pay?     Because it pays 
to get into these institutions, because you 
have not fixed any kind of a ceiling for     
professional     incomes.    The main object of 
the professional people in this country seems 
to be to try to rise above the level     of    the    
other people, place themselves on an exalted 
plane and enjoy the pleasure    of looking   
down  upon   the  rest  of  the masses of this    
country.    Is    it    the policy  of the 
Government,  is it    the policy of the national 
leaders of this country to condemn 70    per   
cent, of the poor people permanently to 
degradation?    I would like to know.    You 
are trying your best to salvage    and save our 
own  depressed classes from depression, you  
are trying your best to help the backward 
class people to regenerate  themselves     but,  
on    the other hand, even now, in the name of 
your own national planning and    its 
principles,  you  are  creating    a    new 
depressed class. All  your propaganda is  
turned  in   that  direction.  You  say. that you 
do it in the name of social justice, in the name 
of national planning and are condemning 70 
per cent. of your population  to this.    I tind it 
necessary  to give  this  warning from this  
platform to the Government    of India that 
unless the Government of India takes note, 
and unless tt gives definite  instructions     to  
the  national Planning     Commission   to  
come  forward with its own proposals    
simultaneously to fix  the ceiling not  only of 
the civil servants but of the incomes that   
may     be  derived  from   all   the other 
professions and activities in this •ountry as 
they are trying to do in regard to land, 
Government is likely to be criticised at the 
bar of history. 

Thank you. 

DR. R. B. GOUR (Hyderabad): Mr. 
Deputy Chairman, I congratulate first of all 
my trade-unionist friend, Mr. Mukerjee, for 
having come out with a Resolution of this 
type. We agree in principle with the 
underlying-idea of this Resolution that there 
should be a ceiling put on the income,, 

to  begin  with,  of the  civil  servants.. This- 
class of civil servants has been:. created  by  the  
erstwhile    rulers    of. India,  the British 
Imperialists.    They have  created    this    class    
as    slave-drivers, as jobbers   aud   mistries   of 
this great industrial concern that they were   
running,    the   Government   of India.    After   
freedom,    more    particularly today, when we 
are thinking in terms of planning,  when we    
are thinking in terms of closing the gap-between 
the high and low incomes in this country, when 
we are thinking in terms of raising the living 
standards of the  common  people,  we have got 
to think iine terms of even slashing the-highest     
salaries      that    have    been awarded to this- 
class of people,    to this  class  of civil  
servants,  by    the earlier    rulers-    of this  
country.    A« trade-unionists,   we  have  very  
bitter feelings.   When I say trade-unionists', I 
mean all,    red,   pink or   tricolour— whatever 
they are—and we have very bitter    feelings    
against    this.       My* friend,  Prof.  Kishen 
Chand,  has just now said that there should be 
ceilings even on industrial incomes, even    on-
payment  of salaries  to the managers: and the 
managing staff of private concerns  and  
commercial and  industrial concerns.    I  
entirely agree  with  that proposition.    As 
trade-unionists when-we present a case for wage 
increases,, we have been shouting i'rr every 
place, in    every industry—I have to repeat, the 
trade-unionists    of all    types    tc* emphasise 
the point,—tfiat every concern wants    to give   
higher   salaries to the managerial staff in order 
that they  may get  the  incentive  to  curb* the 
workers, in order that they may-work  upon   the     
workers    as    slave-drivers, as mistries, etc.     
T   entirely agree  with  Prof.  Kishen  Chand   
that even the salaries of such people must be 
slashed; even they must be asked' to receive a 
lower income.    Just as a private industrialist in 
tfie interests of the  exploitation,  in  tfie  
interests    of curbing down ordinary labour 
wants-, to  pay  higher  salaries  to  the  super-
visory  staff,   to  the  managerial   staflv 
similarly  the  Government     of India,, the 
earlier Government of India,  the-British    
Government,      was      paying1 higher salary to 
this, type til manage- 
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rial staff of this slave concern. To-day, Sir, we 
are thinking in terms of covering up this gap, 
of shortening this gap, and in such 
circumstances it is absolutely necessary that, 
on the one side we raise the incomes of the 
lower income groups and, on the •other, slash 
down the incomes of the higher salaried 
people. I entirely agree with the proposition 
that the higher salaried people also may be 
given social amenities like housing, {health 
services and so on—and these should be 
charged on the State not .that it should be left 
to their own private sources; that is quite agree-
able—but these should be included in their 
total emoluments which must .not be so high. 
When the posts and .telegraphs employees, 
when the railway employees, when the 
Government »of India employees, ask for a 
new pay commission to be appointed as the 
earlier Commission was appointed at a period 
when the salary structure of the country was 
not certain, when ihe Government itself was 
not in our i hands but that now the production 
has increased, that the economy of the country 
is going up in a particular direction, the 
leadership of the country wants to take the 
country in a particular direction, you do not 
agree. "When the posts and telegraphs em-
ployees, the railway employees, the non-
gazetted employee.; ask for an increase in their 
salaries, you come wut saying that their 
salaries will not be increased unless they 
increase further the output and production. In 
this case, you want to link up pro--duction with 
salary when wo are telling you that there is no 
incentive to tthe railway employees, to the 
posts and telegraphs employee?, to the non-
'gazetted employees—there is no incentive in 
the form of higher salaries to them—you do 
not say anything but you say that there should 
be incentive to the I.C.S, officers, the Police 
Commissioners and to all these people in the 
shape of high salaries. This is your policy but, 
Sir, this policy does not hold good—does not 
fit in—with the declaration of a socialistic 
pattern. In the international organisations, in 
ithe I.L.O. and in other   places—even 

including in your Industrial Policy 
Statement—you say that there should be equal 
pay for equal work but certain categories get a 
very high salary while certain others who may 
not be counted as civil servants, who may not 
be counted as the Collectors but who, put in 
exactly the same amount or even more of 
work, are not paid the same amount. For 
example, the Collector is paid a certain 
amount but what about the Civil Surgeon? Is 
not the Civil Surgeon equally responsible? Is 
he not the district medical authority? Even 
then, look at the disparity between- the salaries 
of the Civil Surgeon and the Collector. This 
sort of disproportion is there even in the higher 
services. There is disproportion—a big gap—
not only between the higher services and the 
lower services but there is disproportion even 
between the higher services of differen. 
categories among the Forest Services, Judicial 
Services, Medical Services, Engineering 
Services. In all these cases, there is this type of 
disparity. The nature of work, the amount of 
*vork, the total energy expended may be the 
same or even more, but the salary given is 
less. Therefore, Sir, there is absolute 
justification that the whoie thing should be 
investigated, the whole thing should be gone 
into and a new salary structure must come, 
which will definitely bring down this gap. The 
political parties in the country have definitely 
expressed themselves on this point. The Praja 
Socialist Party, the Communist Party, the new 
Socialist Party and the* Congress Party, those 
Congressmen who were in the thick of the 
struggle of the workers, peasants and people in 
the past,—T am not certainly talking of those 
persons who might have joined the Congress 
now for certain purposes or with certain ideas 
but those old Congressmen, who have been 
with the people, who have fought with the 
people, who know them and who told the 
people then that "we" are winning power for 
the people, to see that the people's lot 
improves—to those Congressmen I appeal and 
I am sure that some of them are definitely in 
the Ministry also, in the Government also, 
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[Prof. G. Ranga.] and they should certainly 
come forward with courage and support the 
proposal underlying this Resolution which 
Mr. Mukherjee has brought before this House. 

With these I conclude. Thank you very 
much. 

SHRI K. S. HEGDE: Mr. Deputy Chairman,' 
Sir, I am really very happy that my friend, Mr. 
Mukerjee has placed this Resolution before 
the House. Just at present I am not considering 
the feasibility of implementing it. But it gives 
us an opportunity to examine the approach 
that is adopted by the Planning Commission 
as well as by the Governmeat. My line of 
argument would be more or less similar to that 
of Professor Ranga. If one reads the Planning 
Commission's Report, it makes a very very 
disappointing reading. When coming to the 
income of the professionals as well as the 
commercial classes the objective before the 
Planning Commission is thirty times the 
minimum income, but so far as the agricul-
turists are concerned, so far as an agriculturist 
family is concerned, they say that it is 
sufficient if their net income is Rs. 1200 a 
year. Now you will realise for yourself that, 
computing at the present rate, so far as the 
professional or a member belonging to the 
commercial classes is concerned, it may run to 
about Rs. 3,000 per month, but so far as an 
agriculturist is concerned, it is Rs. 100 per 
month for the entire family. Added to this, it 
was "rather shocking to hear the Finance 
Minister make a statement in the other House 
that he can very well visualize putting up a 
ceiling so far as the agriculturists are 
concerned, but he shuddered to think of 
putting a ceiling so far as the other persons are 
concerned. Somebody asked me what 
socialism is. I said it is socialising other 
persons. So the Planning Commission is now 
attempting to socialise the agriculturists not 
realising the fact that the backbone of this 
Government is the 70 per cent. of the 
agriculturists that are in this country. It is true 
to some extent the agriculturists have been 
dumb and 

to some extent they arc deaf also. But this will 
not go on for a very long time. Everybody 
realises his. own interests, but this art of 
socialising others would not pay very much, 
dividend at all. Possibly this Government is 
not yet aware that there is a. deep discontent 
among the agriculturists.. 

PROF. G. RANGA:   Hear, hear. 

SHRI K. S. HEGDE:    The    moment 
there is a slight rise in the price of the 
agricultural   produce, there is. am up 
roar—the agriculturists cannot benefit, 
at all—but the moment there is    an. 
increase in the income of others there- 
is  nothing wrong and they say  it  is 
a normal feature; they must earn.   So- 
far as a mill-owner is concerned even 
if he gets a dividend of 40' per cent.. 
well,   it   must  be   there;  he  earns  it. 
So far as the Government servant    is. 
concerned,    if    he    gets Rs. 4,000    a 
month it is said that we must know 
that we must place' them above want 
and above temptation.    So far as the- 
toiling agriculturist is concerned he is: 
an underdog; he must toil for it.    Is 
this approach correct?    Now,    if youi 
are having a yardstick, have a common: 
yardstick.    Please consider    what    is- 
good  for  the  goose  is  good  for    the 
gander also.    In the ultimate analysis 
it is an increase in the standard    of" 
living that you  are offering    to    the- 
people,  be  he  an  agriculturist  or    a- 
professional.    Now it is inherent    in 
the  situation   that     the    professional' 
class    has certain    advantages.    They 
live in  the cities    where    there    are- 
facilities  and  they  could  send    their 
children     for       education. Their - 
expenses will certainly not be as much 
as the expenses of the agriculturists. 
If  an  agriculturist  sends  his  boy   or- 
girl to the town, he will have to put" 
up the boy in a hostel.    He will have 
to pay for it  extra, whereas  a  Gov 
ernment servant, normally I may say, 
when he sends his child to the school' 
will not have to  incur, this  expendi 
ture.   He has a number of other ame 
nities that are available to him, which 
•re not available to the village people. 
The  Planning  Commission- has    be«n 
totally ignorant of the real situation 1 
in the country.    So.................  
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SHRI        K. SURYANARAYANA 
(Andhra): Nobody knows the difficulties of 
the Planning Member. 

PROF. G. RANGA: Yes, there is not &ne   
agriculturist     Planning  Member. 

SHRI K. S. HEGDE: I would only request 
you to see whether there is a single 
agriculturist in the Planning Commission. 
There is none who can speak for the 
agriculturists and know about their 
difficulties. 

THE MINISTER FOR REVENUE AND 
CIVIL EXPENDITURE (SHRI M. C. SHAH) : 
In Parliament also there is no agriculturist. 

SHRI K. S. HEGDE: Undoubtedly; 
we do see that in the Parliament as 
well as in the Government there are 
either no agriculturists or there are 
persons who do not realise the diffi 
culties of the agriculturists. Looking 
that way they are ................... 

SHRI K. SURYANARAYANA: They are 
only consumers. 

SHRI K. S. HEGDE: Now look at the way of 
their approach. So far as fair rent is 
concerned, it is 25 per cent. Absolutely 
satisfactory, they say. So far as the 
compensation that is to be given to a petty 
landlord is concerned, it has to be first 
reduced to fair rent which is 25 per cent. Then 
ten years' rental is sufficient for the purpose of 
valuation. Even suggestions have been made 
in many quarters that three years' fair rent is 
sufficient compensation. But when you take a 
share of, let us say, the Imperial Bank, the 
highest possible compensation must be paid. 
Otherwise there may be furore. The foreign 
share-holders might withdraw the money, and 
the person who has paid the share capital will 
suffer. Why don't you apply the same princi-
ple when you are taking the land of the 
agriculturists? In what way is his money 
different from the money that is advanced by 
a capitalist. 

SHRI P. N. SAPRU UttarPradesh): The 
quantity of land is fixed. 

PROF. G. RANGA: Your jobs also are fixed 
in number. Tha!" is why ;ve are putting the 
proposal. 

SHRI K. S. HEGDE: I am really glad the 
hon. Member, Mr. Sapru, says that the 
quantity of the land is fixed. So it will be all 
the easier to pay compensation, beca&ttettit is 
a fixed item. We know also what is the capital 
invested in the concerns. We know what it is, 
in what way his interests are different from 
the interests of the capitalists. Now take for 
example this, you have got the Insurance Bill 
which is coming up before this House, flow is 
the compensation being given so far as the 
shares are concerned? Everybody's rights are 
protected, even that of a servant of a branch 
manager >r the agency management; 
everybody is protected. It seems in this 
country everybody's interest will be protected 
but not that of the agriculturists, who 
constitute 70 per cent, of the population. 

SHRI M. C. SHAH: Lawyers' interest  also. 

SHBI K. S. HEGDE: I am not here for either 
protecting the interests of the Ministers or the 
lawyers. I am really sorry that in the list of 
civil servants our Minister is not there. But 
one thing is certain and everybody knows that 
in reply to this Resolution the hon. Minister 
will say. "It is all right, but it is very difficult 
to implement it; it is unfortunate that I am not 
able to do it because, if I do it, our plans will 
not work." They do think the moment you 
reduce the salary of the Government servants, 
the Plan will not work because, after all, the 
Plan will have to be worked by them. But so 
far as the agriculturist is concerned, it is 
merely his back. He is carrying the load; I am 
driving him; it is slave-driving. That is the 
approach that the Government has made. 
That is why we ask whether this approach is 
correct. It gives us the basic idea that, when 
you have the idea of a ceiling, you can't have 
it for everybody. When you have an income 
ceiling per month tax free or with tax. 
whatever it is, have it for every section of the 
society. Whatever the maximum for the 
professional man, I  let it be also the 
maximum for   the 
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[Shri K. S. Hegde.] industrial class and 

the agriculturist class. Do not treat different 
peopie differently. That is all that I am say-
ing and I am prepared to accept any 
maximum, but I am merely here to voice 
that that maximum must be available to 
every section of the people. 

A P.M. 

Now, coming to the question of the 
maximum earning, a sum of Rs. 
25,000 has been put down as the 
maximum yearly earning. To the 
extent I have been able to study the 
history in other countries, I do not 
know whether it is ever possible to 
implement a rigid maximum. We 
can merely have an objective, and 
not a specific figure which could be 
taken as a maximum. The mecha- 
nism through which you operate to 
limit the maximum earning is the 
mechanism of taxation and the more 
a man can avoid tax or dodge the 
tax, probably he is much better off. 
As it is, we know how much tax eva 
sion there is. But even in a coun 
try like Soviet Russia I am told—my 
friends from the other side probably 
will bn able to give it more author 
itatively—that a man can earn even 
to the tune of about a lakh of rupees 
a year .............  

SHRI C. P. PARIKH:  Or more. 

SHRI BHUPESH GUPTA (West Bengal):  
He  is  a  better  authority. 

SHRI K. S. HEGDE: "On the maximum 
side he is the authority and on the minimum 
side probably you will be the authority. 
Now, if you fix a maximum, of Rs. 25,000 
how that will affect the industry, it is a 
matter for Government's consideration. I 
have absolutely no quarrel about fixing this 
amount as the ceiling because the section of 
the people whose interest is dear to me or 
whom I purport to represent will not be 
affected by this ceiling at all because none 
of them gets more than B.s. 25,000. There is 
absolutely no difficulty except perhaps  
when  I speak as  a lawyer but 

there again most of us probably may not get 
more than Rs. 25,000 and this maximum is 
ample for us. 

Coming to the question of Rs. 1,80* as the 
pay of a Civil Servant, I think a distinction 
might have to be made between the Civil 
Servant who is already there and the Civil 
Servant who will be entering the Service here-
after. I do say that a certain amount of 
reduction is called for even among the existing 
servants but the reduction might be more steep 
and probably more pronounced in the case of 
new entrants rather than in the case of persons 
who are already ia the Service. Because once 
you get habituated to a certain standard ol life 
it becomes extremely difficult ta adapt oneself 
to a lower standard But more than that what 
was passing in my mind is that we will be hav-
ing the same ceiling for everybody, for a man 
whose family is very large or who has a large 
number of dependants and for another who 
has a comparatively small number of depend-
ants. Take the agricultural classes and theirs 
are all what are called undivided families and 
some of thera ire prolific in the number of 
their children. In cities and towns we know the 
art of birth control and most of the people 
there know how to limit themselves to one, 
two or three children. But in many cases in 
agricultural families there are dozens. It is not 
a very big thing and none of you need be 
surprised. Speaking for myself I have half a 
dozen. 

SHRI H. C. DASAPPA (Mysore): And 
more to come. 

SHRI K. S. HEGDE: Now if you have the 
same ceiling for everybody without any other 
arrangement for meeting the expenses of his 
children, will it be possible to educate the 
children which all of us now want to do with 
the same level of income which you give to a 
single person like my hon. friend Mr. Reddy 
and to a person like me who is having a num- 
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ber of dependents?    That is where I agree  
with  Mr. <Kishen  Chand  when hs said that    
it is not very much a question of putting a 
ceiling but that it is a question of creating the 
necessary    amenities    whereunder     every 
person  may have  an  equal  opportunity and 
a more or less common standard  of  life.    
That will be the most important  thing  and  
it  is  from  that point  of  view  I  am  
approaching  the subject.    Sir,   I   
commend   the   objective  behind  the  
Resolution   though  I am not able to 
subscribe to it as it is worded. 

SHRI      BHUPESH      GUPTA:     Mr. 
Deputy   Chairman,      Sir,   I   am   very 
grateful to the hon. the mover of this 
Resolution.     Shri     B.    K.    Mukerjee 
because this  Resolution  gives  us    an 
.opportunity to discuss one of the most 
important questions of our social life. Just at 
the moment I would not b3 concerned  with 
figures and     calculations.    I would     
leave    that    to    b2 ^decided upon after 
we accept the principles   involved   in   
this.   We      have rheard  a  number of 
speeches  on  the •subject  but   we  have  
not  yet  heard •the speech that would be 
made, I am sure,   by   Mr.   Parikh.    I   
suppose   ho has a different story to tell. 

Sir, the underlying principle of this 
Resolution   commands  the  support  of -
every right-thinking person and I can iell you 
that in moving this Resolution Mr. Mukerjee 
is not alone in the Congress    Party.   There    
are     many . others in the    Congress 
Party—Congressmen  and  their supporters     
who today, guided by an urge for national 
reconstruction,   seek  certain   remedies 
through    changes    in    this    direction. We   
naturally   share   this     sentiment and it 
would be our common endeavour  to join  
together    in    order    to realise  such   noble    
aims    but     that would take time because 
the Government   seems   to  be   still     
against  the idea    of    accepting    such  
principles. Sir, it would not be denied by 
anybody in this House or anywhere else in 
the country that very great incom* -
disparities     exist     in     our     country 
Yawning  disparities  exist  among  th« 

variou     sections  of  the  people.   On the one 
hand you have got a handful of people who roll 
in wealth and who live  in   unbounded   
extravagance   and wastefulness,    while    on    
the    other, you have got millions of people 
whose incomes   are  much   too   meagre   even 
to  ensure  them  a  minimum     decent life,  who  
live  in   starvation,   in   perpetual     unending 
want.    Such  is the condition     in     our     
country.    In  the second category fall the 
workers, the peasants and the middle class 
people who  live by their hands or by their brain.   
Their  incomes  are  very very low and 
multitudes of them  live on starvation level.    
Naturally in such a society it becomes very 
important to go into the question of the distribu-
tion  of  national  income.   After     all, national   
income  is  the  result  of  the national  productive    
activity     of  the people  as  a  whole.    And     
you     will agree that in the last five years or so it 
has    been    found    from    our own experience  
that  while    the    national income had registered 
an advance, the distribution   of   income   has   
followed in  a  very  unhealthy  direction.    Ths* 
is to say, the incomes of those in the higher  
brackets have  gone  up  while those  who  are  
lower  down    in    the ladder  have  suffered     
certain   losses and   their   incomes   have   not      
risen. Why it is so is a story which I need not go 
into at this stage.   But it has b.3en  admitted  on  
all  hands  and  by all eminent economists that 
there has been   an  unjust  and  inequitable  dis-
tribution    of    the     national    income 
especially  of  the  additional     income that had 
been created in the first Five Year Plan.    If you 
look at the memorandum   on   the      Second   
Five   Year Plan  which  was  circulated  to  
Members  of   Parliament  by  the   Planning 
Commission   you  will   find   that   it   is stated  
clearly  that  there  is  the  fear that  in  the  
coming  period  too  these income   disparities   
will      continue   to grow when it is necessary to 
narrow them  down.    Such is the perspective we 
have before us   and   I think   that should   cause   
concern   to   every   man and    woman    in  the     
country    who desires the progress  of our     
country J   and well-being of our people.    It has 
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[Shri Bhupesh  Gupta.] 
been stated that the per capita nation 
al income is Rs.   280 but as we know 
the   overwhelming     majority   of   our 
people,      millions     of   people   in   our 
country, do not have even that much 
income.   If you take into account the 
families  of  the   working   classes   you 
will find that the family income com 
puted in terms of the    national    per 
capita  would  be  much     below    that 
national     average.    If  you   look   into 
the Report of the Rural  Credit Sur 
vey  you  will  find  that the  majority 
of  peasants,   especially     tne  agricul 
tural labourers, do not have that per 
capita  income   either  individually  or 
as   a   family.    They   live   far      below 
that  level.    If you  take  the     middle 
class  employees  the  story  is  equally 
disappointing.    For  instance,      in   the 
Central    Government    service     there 
are about 9 lakhs of employees in al' 
the   civil   departments   excluding   the 
railways.   There again the income is 
very  low.    There  are  very  few peo 
ple who get income above Rs. IOO per 
month.   That  is  the     position.   That 
means that 80 per cent, of the people 
do not have a  decent income at all. 
On  the  contrary  the majority  of the 
people live with very small incomes, 
incomes which do not give them even 
two square meals a day.   That is the 
position.   Now, here again  I  find,  as 
I have pointed out, there are a few 
people.   I  looked  into  the  figures  of 
income-tax.   We  find  that  there   are 
about   eight  lakh  assessees  who  pay 
income-tax.   I  am  not  talking  aboui 
those gentlemen who have succeeded 
in evading income-tax.    I am talking 
about  those   whose   income-tax     has 
been assessed.   There are about eight 
lakh assessees or so...................  

SHRI H. P. SAKSENA (Uttar Pradesh) :  
Six lakhs. 

SHRI BHUPESH GUPTA:. It has gone 
down. If that is so, it .would be much less 
than one per cent, of the population who 
have attained the level or got incomes up to 
the minimum taxable limit. That is the posi-
tion. Now, naturally we are interested in  
reducing the income of 

Ihe people  at  the  top  layer     of  tlie society, 
not because we have got any particular   
grudge   against   them,   but wo   dislike   the   
way   they   spend   the money,  we  dislike the 
way  the  sons of  the rich squander wealth, we 
dis like the manner in  which  they  live. These    
are     well-known    facts.    We-want  to 
reduce  the  income  of  these-people by 
putting  a  ceiling  in  order to find more 
money for national reconstruction.    We   want   
to   stop     all! parasitism  which   corrupts   
our  social life; we want to stop corruption  and 
debauchery   that  is   indulged     in   by the 
propertied class at the top layer of society.    
After all we are elevating our country.   We 
want to elevate the-society   to   a  higher  
level,     not  only materially     but   also  
culturally.   We-want  to  do  away  with  the     
system which  keeps  so  much  money  in   
the-hands  of  so  few  that   they  can     do 
whatever they like in  our society in. the face 
of social justice and carry or-their  
malpractices.    These     are     the reasons for 
which we want reduction, of   their   incomes      
by   introducing   a ceiling. 

Prof. Ranga told us he seems to think that he 
has got rid of the Princes, Rajas and 
Maharajas, but have ihey gone, I would ask. As 
far as he is concerned, he may have got rid of 
them, but they are very much in our society. 
They have got their money, their wealth, 
landed estates and real property out of which 
they draw-fabulous incomes. And some of the 
princes are given privy purses. The-Nizam of 
Hyderabad is given one crore of rupees a year. 
Therefore, they are very much upon us, 
drawing, upon the fat of the land, living an 
unjust life, which we want to put an end to, not 
in the physical sense but the social sense in 
which it is used. Now, they are very much 
there. As far as the landlords are concerned, it 
is true that lands have been taken away from 
them in sonr-cases, but they have managed, by 
all kinds of malpractices, to keep vast 
quantities or areas of Iand in their-hands. 
Besides, some of them have got landed 
properties  in  the     States; 
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and they draw heavy incomes    from this 
source. 

Then, again, you have got the great capitalist 
class, the class of the capitalist   system.   As  
far  as   the    capitalist  system  is  concerned,     
I  would like   to   know   something   from      
Mr. Parikh as to their incomes.    It is very 
difficult      to    assess     their     income, 
because part of it is concealed, part of  it  is  
known.    Therefore,  I  would not be in  a 
position to state exactly what are their 
incomes. But it appears when   a gentleman   
gets   arrested  his son-in-law comes forward 
and immediately  forks  out  two    and  a     
half crores of rupees at a moment's notice. I 
take it that    they    are    all earned income, 
whether they are one lakh or ten lakhs or    
crores.    It    is    for    the gentlemen   of   the   
capitalist   class   to tell us and in  this matter    
we seek enlightenment     from  them.   But  
the manner in  which they    live    in    the 
society   and  the  way    they    conduct 
themselves in our social life leaves no room, 
for doubt that they are earning enormous 
incomes, the like of which should not be 
permitted in our society today.    We want to 
deny them    this unhindered, unrestricted 
draft on our national    output,     national     
wealth, Therefore, we stand for the    ceiling 
here.   They will say that in that case there  
may  not  be  incentive  and  all that.    But  
we  know  that  the  industries  can  very  
well  be  run  without the so  called  captains    
of    industry. These  captains  of    industry,     
as we know very  often,  lead  us  to     ship-
wrecks in our social life.   Therefore, we are 
not particularly keen on these captains.   We  
know    what     sort    of captains they are 
when we see speculation,   blackmarketing  
and     corruption  being  rampant  in  our  
economic life. 

Then, he said that about the officials 
there is a provision, a suggestion in the 
Resolution that their income should be 
brought down. I wonder why the Congress 
Government is not taking any steps in 
regard to this matter? It was not merely  the  
Pay  Commission     which 

had  recommended—even     before  the 
Congress     assumed     power—that the 
incomes  of  these  people     should  be 
reduced.    It   is   the      Congress   Party 
that from its own  platform preached 
that  the  incomes    of    these     people- 
should  be  reduced.   I  am  not parti 
cularly  keen  on  the Karachi  resolu 
tion,  but  the  spirit  which     actuated: 
this resolution should be kept in view 
all the time.   It is a matter of great, 
regret that these preachings have not 
been sought to be translated into life. 
I cannot for the life of me see as to 
why in  our country the     Secretaries. 
should    be    given      Rs.    4,000    per  
month   when   the   Prime   Minister  of 
the  country  gets  about  Rs.  2,500 ..................  

SHRI   M.   C.   SHAH:  Not   Rs.   2,500.. It 
is Rs. 2,250. 

SHRI  BHUPESH  GUPTA:  All     the 
more reason why you should not let 
off     your   Secretaries.    But   it   is   an; 
amazing thing in our public adminis 
tration that when the Prime Minister 
of the country—who is    undoubtedly  
the biggest figure in the administra 
tion—is satisfied with   Rs.    2,200,    the - 
gentlemen of the Secretariat....................... 

MR.      DEPUTY      CHAIRMAN:  Rs.. 
2,250. 

SHRI BHUPESH GUPTA: Rs. 2,250.: 
.......... the gentlemen of the Secre 
tariat, the favoured children of the 
British imperialism, should not be 
satisfied with anything less than Rs. 
4,000. Where is social justice? Where 
is fairplay? Where is public moral 
ity? Where is an elementary sense 
of decency? That is something which 
I would ask the Government to 
explain to us. Now, has any proposal 
been made to them? If so, what are 
their reactions to such a proposal? If 
no proposal had been made to them 
to forego a part of their salary, why 
has not such a proposal been made 
to them? When day in and day oui 
Government spokesmen ask the peo 
ple to make sacrifices for the rebuild 
ing of their country, for the recons 
truction of their economy, aoay I as) 
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these people are ne being made compulsorily 
to forego part of their salary? It is possible, 
know if the Prime Minister were fc make an 
utterance in the public, thi gentlemen of the 
Secretariat woul< be obliged to forego a part 
of thei: salary. I am not thinking in term; if 
legislation—which they can pas: mmediately; 
but even a strong wore rom the Prime 
Minister, a wore ittered before the gaze of the 
public vould do the trick. But I am xtremely 
sorry that the Prime Minis-er does not 
consider it necessary to lake such a demand 
on the good ense of the gentlemen who adorn 
le high offices in the Secretariat in •elhi and 
other places. Sir, this is imething very 
important. (Time bell ngs.) I am finishing—
and this uestion should be gone into. Now, 
ime hon. Memebrs said charity ;gins at home.   
Yes, He said, "Chari- 

should    begin    at    home."    But, 
lfortunately, at home there are not ;ry right 
people.    Some wrong peo-e had entered the 
home before the eaent    rulers    entered     it.      
They tnained with all their vices and the me 
has to be cleared of such peo-5  so  that   this   
home     becomes   an ;al home.    That i what 
we aspire ,er; that is what we want to have, 
erefore,   the  spirit  of  this  Resolu-n    is    
acceptable.    The    principle olved in it 
commends itself to the :eptance  of    every    
right  thinking n  in    our     country,    
whether    he ongs  to  the Congress Party or 
the nmunist   Party   or  for   the  matter that, 
no party at all,  because we want  to  create  a  
climate  in  this ntry—a situation in our 
country— which we will have social justice, 
ig away with the gross    injustice ueathed    
to    us    by    the    British irs.   I hope that 
the    Government take counsel in this matter, 
take into  confidence  and  discuss     this ter 
so  that  within   the  period  of Second  Five  
Year   Plan   we   can s to grips with this 
injustice and something   tangible   which   
would icceptable  to  all  sections  of  our  j 
le, to the entire community. 

We all want to see India prosperous 
and happy, and we must move in that 
direction. It is an important step in 
bringing about social justice which has 
been denied to the masses of our people 
and to our country. 

SHRI  P.   D.   HIMATSINGKA   (West 
Bengal):  Mr.   Deputy   Chairman,   Sir, 
the  Resolution  that  has  been  moved 
in this House has been moved on the 
basis    that    the      disparity    in    the 
incomes of different classes should be 
reduced.    If that be the idea, no one 
will  object  that  tha    disparity    that 
exists  at  present  should  be  reduced. 
But  I feel,   Sir,    that    this     method 
which has been suggested is not the 
correct one.    I would have very much 
liked  the  mover  to  suggest  that  the 
Government do take steps   by   legis 
lation or otherwise to fix a floor that 
I   is to say,  the  income  should not  be 
lower   than   a    particular    sum    for 
every  person  employed  in     Govern 
ment service.   I can  understand that 
the income of a very large number of 
people is so low that it is not suffi 
cient  to  make  their  two  ends meet. 
Therefore,     the     proper     suggestion 
would be that an attempt should be 
made    to    increase    the    per    capita 
income  of  everyone  who  is  not  get 
ting a sufficient sum.    It will not do 
to reduce the income of persons who 
are getting sufficiently  on  account of 
their merits, on account of their ability 
and  on  account of the service     that 
they   render.   But   if   you   do    away 
with  the  disparity    by     raising    the 
income of the low paid people.......................  

SHRI T. D. PUSTAKE (Madhya 
Bharat): Where is the money to come 
from? 

SHRI P. D. HIMATSINGKA: Money 
tias to be produced. 

SHRI BHUPESH GUPTA: You can-lot 
produce money by forgery; you lave to 
get the money from the capi-alist class. 

SHRI P. D. HIMATSINGKA: If you 
iroduce more articles, more money rill 
be there. As you know, Sir, iese    rivers    
were    devastating the 
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eountry so long.   Now, they are being 
harnessed and they will help in more and more 
production of wealth.   It is a  truism to say that 
India is a rich country  inhabited    by    poor    
people. Why should  it be so?    Because    the 
resources   that   are  available    in   the country  
have  not been  properly  utilised  so  far.   The  
mineral  wealth  is lying    hidden     under    the  
soil.    So, India is a country where 95 per cent, 
of  the  people   are     cultivators.   But look at 
the production from the land; compare it with 
that of countries like Japan.   I think that if you 
will follow  the same method  and  the same 
ideas  are  accepted  here,   the  income of the 
peasant will increase a  number  of times  and    
the cry—and  the right  cry—that  their income  
is  very low    will    not be heard at all.   But 
instead of taking steps for increasing the 
income of peasants whose income is very low, 
we want to do away with the: disparity by 
reducing the income of those who are getting 
more.   You know the condition  after    
independence,  of certain  countries  like  Indo-
nesia   and   Burma   where  the     Civil Service 
did not exist properly.    It is fortunate  that in 
India    we    have a Civil Service which is 
efficient    They were carrying out  the orders 
of the British  Government when  they  were 
serving under them.   Now they    are carrying 
out the orders of the present Government.    
Certainly  a  very  large number of  them—I 
cannot say  all—-are competent.    They were    
carrying out the orders of their then masters. 
They were acting against the interests of India  
at that time because     they had to carry out 
their masters' orders. If  you  are  serving under  
a     person, yeu   cannot   refuse   to   carry   
out   his order.   Therefore, I feel that it would 
be a wrong step to suggest that the disparity 
should be done away in this fashion.    It should 
be done away by raising the income of the 
lower group. There    are    enough    resources     
and enough     facilities     in     our    country 
which,  if properly  utilised,  will  certainly  
help  in   increasing  the  income of the country.   
As a matter of fact, wealth  is   lying  in   the  
country,   but   j it is not being taken advantage 
of. 

My hon. friend, 5jnri jvisnen i^nana, said,   
"If you  produce  more,   then  it: will be 
possible for you to pay more to the    
labourers."'   T entirely    agree with    him.   
You  cannot    pay     more* unless  you  
produce  more,- otherwise,, the result will be,  
if you pay  more,., the price of everything    
will    go up* and those who are    
consumers—and. most of us are consumers—
will  have to  pay  more  for  what  we  
purchase. Therefore, if we produce more in 
our country, the share of every one will1 

increase and that would be the proper method 
for us to adopt. 

Look at the position that we are in. At 
present I am talking of our owni Members of 
Parliament. How much do we getT About Rs. 
800 to Rs. 900 Does it not make much 
difference from what the common people get? 
And still we are not. satisfied. Most of us are 
asking for free telephones, free air passage, 
free rail pass and everything and' still v/e say 
that the-Civil Servants should be piid less. 

SHRI B. K. MUKERJEE: Those con-
cessions da not g3 to th« bank. That is for 
the duty they are doing. They want to do 
their public duty. 

SHRI P. D. HIMATSINGKA: I know 
the public duty that we are doing.. 
Anyway .............  

SHRI H. P. SAKSENA: You do not know 
because you have never rendered it perhaps: 

SHRI P. D. HIMATSINGKA: What: 1 
suggest is that the proper approach will be to 
raise the income of the' lower group and do 
away with disparities as far as possible and 
as-' quickly as possible. 

SHRI KAILASH BIHARI LALL (Bihar): 
Do I understand that he-wants that the 
agriculturists should? be taxed more and 
more in order to-make more income, to keep 
the pre— sent Ievel of salaries? 

SHRI P: D. HIMATSINGKA: I air : sorry, 
Sir, if I have been misunder-' stood as saying, 
that- 
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MR. DEPUTY CHAIRMAN:   He did  I not 
say that. 

SHRI    KAILASH    BIHARI    LALL: 
Most  producers  are  agriculturists    in   ; the 
country, and you are laying stress on 
production.    That means far more income to 
be paid to higher service. 

SHRI P. D. HIMATSINGKA:    They • will 
keep their own income. 

SHRI C. P. PARIKH: Sir, I am in agn. 
ement with the objects of this Resolution. 
But I think that this is . not the proper way to 
reduce the inequality, as mentioned in the 
Resolution, because, as the previous speaker 
pointed out, the lower level of income should 
be increased and that wiH reduce the 
disparity. That is one of. the methods. 

Mr.   Mukerjee  has  suggested  fixing 
; a maximum limit of emolument for the 
Civil Servants under the Central 
Government.       Then     naturally    the 

, State Governments also will have to fall in 
line with them. And even if my hon. friend 
Mr. Ranga becomes a Minister, he will not 
be able to implement this figure of Rs. 
1,800, because we have to see to the 
realities that we have to face. We have to 
see to the realities of the problems before 
us. We have to see to the man-power which 
is existing in this country and the man-
power that we require. All these  factors  are  
forgotten.    First  of 
sail, we want resources. That is one . thing. 
We want man-power. That is the second 
thing. Let us understand what we have got. 
In the discussion  on  the  Finance  Bill,  I  
made 
:-a number of suggestions in regard to • the 
levy of direct taxation and I think •if you 
implement 10 per cent, of these suggestions, 
Mr. Ranga ought to be satisfied. If my 
suggestions in regard to direct taxation are 
adopted, we will go a long way in the matter 
of reducing inequalities. But I am not 
touching  on   those  points  here  again. 

But  I  want to  say    that    we    are 
faced   with   a     problem     as     regards 
man-power.     There   are   doctors   and 
"lawyers.    Shall  we fix their  incomes 

at RE. 25,000 per year, above that 
should they n :ng ar.d the 
rest should go to the State? I know doctors 
and lawyers earning rupees one lakh and two 
lakhs. They are receiving money in cash for 
their visits and for all their work. 

Now as regards capital, do not forget that 
the Government are borrowing at the rate of 
four per cent.' A sum of Rs. 6 lakhs has an 
income of Rs. 24,000. Government borrow in 
the open market and 4 per cent, is the rate. In 
private sector the rate is 1% and so a man who 
has a capital of Rs. 3,50,000 will have a 
ceiling. All persons who have a capital 
between Rs. 3i lakhs and Rs. 6 lakhs will not 
have any initiative, any enthusiasm or 
enterprise for work. 

AN HON. MEMBER: What will they do" 

SHRI C. P. PARIKH: I will point out what 
they will do. First of all, we want to have 
development programmes, and we want 
capital for these programmes, and so long as 
we want capital, we will have to pay interest 
on it. Government is already borrowing from 
other countries at 5J per cent. How can we get 
more money? We are not having any capital 
levy which I have advocated. We are not 
having higher sales tax. We are not having 
deterrent taxes on consumption. Then, how are 
we going to get money for development? We 
are not going to expropriate capital. 

What I want to point out is that, when we 
fix a ceiling of Rs. 1,800 for salaried persons, 
we have to compare Governmen! service with 
private service. You cannot reduce the salaries 
of Government servants only. Nobody will 
continue in Government service if he can get 
50 per cent, or 75 per cent, more in private 
industry. Therefore, this Resolution is lacking 
in that respect. As it is at present worded, this 
Resolution cannot be accepted. So long as you 
do not cover private 
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 service, this cannot be successful. Moreover, 
we want highly techn personnel to be trained 
in the country We want engineering sEill in 
many departments, in mining, chemical 
engineering, the oil industry and all the rest. 
Are you going to pay these skilled and 
qualified men only Rs. 1,800? I think we are 
not facing realities. We are simply talking in 
an idealistic manner, but to achieve our 
object, we must be practical. I am one with 
the objective, but we cannot do this, so long 
as we have these development projects on our 
hands. Some Junior Secretary is getting Rs. 
1,800, and a Senior Secretary will also be 
getting Rs. 1,800. Do you think it will be 
workable? Already so many Government 
servants have resigned their Government 
posts and joined the private sector, and they 
have been given 50 per cent, and 75 per cent, 
more remuneration. How will you prevent it? 
Have you been able to prevent it? 

SHRI BHUPESH GUPTA: That is seduction 
on the part of the private : sector. 

SHRI C. P. PARIKH: Whatever it is, it is 
there, and we must word the Resolution 
differently if we mean business. It is no use 
indulging in unrealities in the matter. I agree 
with Prof. Ranga that the minimum income in 
our country is very low and should be raised. I 
think that fifty per cent, of our families in 
India do not get even Rs. 1,200 per annum. 
That is the finding of the National Sample 
Survey Committee. How are we going to 
increase this? This can only be increased by 
increasing our production. That is the only 
way. But the production from land is limited. 
Our lands will be in future irrigated to the 
ex'ent of 30 per cent, and 40 per cent. How 
can we expect rain-fed areas to increase their 
production, even if the cultivators toil for 
eight months of the year? If the rains don't 
come, the production dwindles. It will also 
take more than fifteen years for these areas to 
be irrigated to the extent of 30 per cent, or 40 
per cent, and we .shall have also to invest 
capital for it. 

Another point is that this figure is useless 
because it is unrelated to the cost of living 
index. The cost of living, taking 1939 as tlie 
base, stands at 400. There is no point in taking 
a figure which has no relation to the cost  of  
living index. 

Another point is that you ca:i limit the 
ceiling of the income of a person even in the 
private sector. I can understand that, but what 
about industries? The return in industry is 
sometimes, as I have explained on many 
occasions, to the extent of 30 per cent, and 40 
per cent, on capital employed. Has the Finance 
Minister done anything to prevent that? If he 
accepts some of the suggestions I have made 
in this connection, it wilj bring more money 
for development and reduce inequalities and 
we will be more successful. You can also say 
that you will put a ceiling of 10 per cent, or 15 
per cent, on industrial profits. But I say that it 
will be no use putting an absolute ceiling as 
regards industries. If a man cannot get 10 per 
cent, or 15 per cent, out of his profit of 100 
per cent., I think you will be killing all his 
initiative and enthusiasm. You know that all 
people are not working for patriotism. We 
must understand that. As long as our education 
is what it is, as long as our public morality is 
what it is, and so long as the profit motive is 
there, you cannot do this. For all excess 
income over Rs. 25,000, if you allow a man to 
retain 10 per cent., then it is something—out 
of 100 per cent, just ten per cent. You have 
seen the return in certain industries. In certain 
industries you get a return of 40 per cent. In 
certain industries you get a return of 30 per 
cent. In certain other industries, you get 20 per 
cent. In certain industries you get 10 per cent., 
and the man who has money to invest will 
naturally try to invest in industries where he 
can get the maximum return for hims-slf. 
Have you done anything to prevent that? Can 
you prevent that? And how can you do it? 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): By putting 
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[Dr, Shrimati Soeta Parmanand.] a  ceiling  
on  income,  naturally  those returns will be 
controlled. 

SHRI C. P. PARIKH:    I think I can   | 
excuse her for her ignorance, because she 
does not know this subject.   First of all, 
capital gains levy is not there. 

DR. SHRIMATI SEETA PARMANAND: 
Let him tell us, if he knows more. 

SHRI C. P. PARIKH: A capital gains tax is 
not there. A man who had invested Rs. 1000 
in 1930 gets hi.s capital increased to Rs. 1 
lakh after getting a 6 per cent, return on it 
for all these twenty-five years and more. 
What have you done to prevent this? Have 
we taken any steps in that direction? Instead 
of doing such things, there is no use 
suggesting measures which are 
impracticable. I agree with the objective, but 
the whole thing is that we must go in for 
methods, right methods, for realising that 
objective, and not talk loosely like this, 
because the matter is very important. The 
Finance Minister, after all the suggestions I 
had made, said, "I am not in agreement with 
many of those suggestions." What has he 
done about my suggestions, I wish to know. 

SHRI M. C. SHAH: He will know In  
time. 

SHRI C. P. PARIKH: He says that they 
will be examined. I know they will be under 
examination not for one year but for five 
years. The whole thing is that, for deciding 
on the methods of reducing inequalities, we 
must know the real factors by which 
inequalities are created, and not go about it 
in this manner. The Resolution, as it is 
worded, has no bearing on the situation in 
the country. With these suggestions, I 
oppose the Reso-lutun. 

SHRI H. C. DASAPPA: Mr. Deputy 
Chairman. Sir, I rise to support the 
Resolution brought forward by my hon.   
friend   Mr.   Mukerjee   though   it 

may be that it is not as happily worded as one 
would wish it to    be    and \ though it may not 
cover all the ideas that  the hon.  Members have    
placed before the House, those who lent their 
support to the Resolution.    As I see,, the object 
is two-fold.      One    is    to-altogether   
obliterate   the    idea     that arises in the minds 
of vast masses of people  that the few    only    
are    the-chosen and the rest are only hewers of 
wood and drawers of water.   I ask my friends 
here whether that is not. the  feeling  today    
among    tlie    vast millions in the land?    Is it 
not a fact that  they  have  resigned    
themselves, more  or  less  to  their fate  and.   
feel over-burdened    by     the     immediate-
necessity of merely making both ends, meet?    
May I ask, after all what are-the wants of an 
average Indian?    Are they many,  are they    
much?      Even though  the  wantr.  are  so  few,  
of  an Indian, how few of them    can    ever 
meet  their  own   requirements?     Is  it. not 
possible for us to see this?   So the first objective    
emphasised    by    hon. speakers who spoke in 
favour of the Resolution is that we try to 
minimise? these vast    disparities    between    
the 'haves' and the 'have-nots' which is t think, a 
very desirable thing.    I don't, think  either Mr.  
Parikh or the hon. speaker    who    preceded him    
or    the-Minister   for   Revenue   and   Expendi-
ture will dispute the point.    Possibly there is 
some truth in the statement of my hon. friend, 
Mr. Parikh    who-always contributes very much 
to the-discussions,  that  this  by itself is  not. 
going to usher in an era of prosperity in   the  
land.    After all  by  the  mere-acceptance of this 
Resolution, we will: not have materially raised 
the standard    of living of the masses.    I sup-
pose that  is  what he was trying    to= make out.    
It may be so but I ask. is there not  a   much   
more   and   more-fundamentally   important   
thing   such as    psychology,    in   the   land?     
Does this   not   create   a   proper  psychology in 
the nation,  among the whole people, on the one 
side among the masses,  the poorer  masses    
and    on     the-otner side, with the richer few 
which is so necessary for the great task that lies  
ahead?    I   think   that  it  will- be 
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one of the finest results that will flow from the 
acceptance of this Resolution. It blesses him 
that foregoes these high salaries and it blesses 
those who might benefit from the savings. 
The savings will be turned to good use and 
will be helpful in resorting to all those 
developmental schemes meant for the welfare 
of the people. I consider that these high 
salaries, relatively speaking,—I don't say they 
are high as compared to American scales—
these high salaries have a demoralising effect 
among those people who enjoy those salaries. 
I am viewing it from that psychological point 
of view. It may be that there can be some truth 
in what Mr. Parikh said but I want Mr. Parikh 
and those friends who think like him to appre-
ciate this aspect, namely, that this continued 
enjoyment of more or less the special 
privileges of high salaries demoralised those 
very people who draw them and keep them 
apart from the rest of the humanity in the 
land. That is a thing which has far more 
deleterious effect in the country than anything 
which the monetary loss arising from the high 
salaries could cause. 

SHRI C. P. PARIKH: What about high 
dividends? 

SHRI H. C. DASAPPA: I will come to that. 
As I said, this Resolution, if you read 
properly you will see, is not the end by any 
means but it is only the beginning in the sense 
that it is acceptance of a principle. It does say 
that: 

"As a first step towards the fixation of 
such ceiling, determine the maximum 
emolument to be drawn by any Civil 
Servant under the Central Government at a 
sum not exceeding Rs. 1,800 per month." 

So what Mr. Mukerjee makes out is that it is 
better to have mentally a picture before us, 
namely, that ultimately we do not want any 
person to have an income of more than Rs. 
25,000 per year. I ask my friend Mr. Parikh 
whether the Planning Commission   itself  has  
not  suggested 
29   R.S.D.—4. 

it. It has suggested in the Second 
Five Year Plan that so far as tha 
urban personal incomes are concern 
ed, they need be only .................... 

SHRI C. P. PARIKH: Rs. 30,000 tax free. 

SHRI H. C. DASAPPA: I have read it. 
Therefore they -have already contemplated a 
ceiling on an income of Rs. 30,000 tax free. I 
have no objection to it. Let at least Mr. Parikh 
bless that suggestion of the Planning 
Commission. We will request Mr. Mukerjee 
to raise the ceiling from Rs. 25,000 to Rs. 
30,000 if it meets with the unanimous 
acceptance of the other friends here. 
Therefore you will see that after all Mr. 
Mukerjee's Resolution is not so extravagant 
or so outlandish or unreasonable or unfair. 
There is a certain fairness in the suggestion 
put forward by my friend, Mr. Mukerjee. So I 
think whether you view it from the point of 
view of removing these disparities or from the 
other, the moral standpoint that I indicated, 
namely, that it corrupts the man who draws 
these heavy salaries and such a thing does not 
go to the benefit and to the progress of the 
country, viewed from these points of view, I 
think the Resolution merits the sympathetic 
consideration of the Government. 

Then I would like to deal with the other 
question which has cropped up incidentally 
namely, this idea of differentiating between 
the ceilings of income of the rural areas and 
of the urban areas. I do not want to comment 
on the composition of the Planning 
Commission as some other friends have 
chosen to do. But I have discussed this matter 
with the friends in the Planning Commission 
and at various other places where we have 
considered the whole matter and I have not 
been able to see why there is an attempt to 
discriminate in this manner with regard to the 
incomes of people. One of the grounds that 
was just now whispered across the floor is 
that land is limited after all and therefore it is 
not possible for everyone to have a large 
extent    of 
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[Shri H. C. Dasappa.] land and we have to 
share what we have whereas with regard to 
other forms of property, it is possible to 
expand it to any extent. Could that be 
advanced as a reason for doing something 
which is discriminatory in character? That is 
what I want to understand. Will it not go 
fundamentally against the Constitution itself 
to have two different sets of principles so far 
as these people are concerned—the rural and 
the urban people? How can we imagine that 
with an ideology such as ours—the Congress 
ideology, we try to tilt the balance against the 
rural areas and in favour of the urban areas? 
Then a very specious plea is put forward in 
justification of this discrimination and that is 
that it only sets a ceiling on agricultural 
income and it does not orevent the 
agriculturists from having recourse to other 
forms of production and income. That is one 
of the pleas. It sounds extremely plausible but 
I think there is an element of—I don't say 
dishonesty—but what do you call, fallacy in 
this argument. I ask what other profession the 
people in the remote villages can take up 
which will add to their agricultural income. 
Can they set up a fine textile mill as in 
Ahmedabad? Can they have an iron and steel 
factory as in Tatanagar in their own village? It 
means that the Government or whoever is 
their spokesman, knows full well that these 
poor agriculturists cannot have any other form 
of income than what they can obtain from 
their own agriculture. 

1-HE     DEPUTY     MINISTER FOR 
LABOUR    (SHRI AMD ALI): What 
about    the    Ambar    Charkha? The 
Ambar Charkha is there. 

SHRI H. C. DASAPPA: Yes, the Ambar 
Charkha has been much discussed, but you 
know you are going eo give the villager 12 
annas for eight hours of work. That is going 
to earn him how much?    Rs. 30,000? 

There is another and very important point 
and I would beg of the hon. Members  of this    
House    to    direct 

'Jieir attention to that point. After 
all, who are going to form the leader 
ship in the rural areas? Is it not true 
that the person who has got the wel 
fare of the rural people at heart 
would be the best possible man to 
represent the rural people in the 
Houses of Parliament and also in the 
different legislatures? Is it possible 
for the man with limited means with 
Rs. 3,600 in the rural areas ...................... 

SHRI K. S. HEGDE: That is for the joint 
family. 

SHRI H. C. DASAPPA: No, the ceiling is 
three times the average holding which means 
Rs. 3,600. So do you expect that person with 
Rs. 3,600, after meeting all his family 
requirements, and incidentals and after paying 
the interest on his loans and debts, after 
paying his taxes and meeting the expenses of 
education and marriage and a hundred and 
one other things, out of that sum, do you 
expect him tomorrow to stand for election? 

SHRI ABID ALI: Yes, with the support of 
the party. 

SHRI H. C. : It looks to me—I do not say 
anybody intends it .to be a ruse to prevent him 
from coming into these legislatures—but that 
in effect will be the result. I am not simply 
airing my own views. I have had discussions 
with farmers and others and they have told me 
that the net result of this fixing of ceiling on 
land is going to be effective prevention of 
rural people representing themselves through 
their own people in the legislatures. It means 
tl*at the city people, the urban persons, they 
are going to represent the rural people. How 
effectively, how nobly, how justly and fairly 
city man can do that is a thing amply in 
evidence in the kind of plans that we get here. 
Therefore I feel that this is a matter which 
cannot be lightly brushed aside by the 
Government and my hon. friend the Minister 
for Revenue and Civil Expenditure who, no 
doubt has a fund of knowledge and has got 
piles of papers before him—I already see 
some of them before him—I hope he will 
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take these remarks seriously into con-
sideration. Not only Will he bestow on them 
the consideration that they deserve, but he 
will also communicate this matter to his 
colleagues that the preponderance of opinion 
is this, if not unanimous opinion here, is that 
there should be no such discrimination 
between the incomes of the rural and the 
incomes of the urban populations. 

I have therefore, very great pleasure in 
supporting this principle underlying this 
Resolution and I hope that the hon. Minister 
would accept the principle, whatever quarrel 
he may have with the wording of the Reso-
lution. 
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MR. DEPUTY CHAIRMAN: You will 
continue on the next non-official day. The 
House stands adjourned till 11 A.M. on 
Monday, the 7th May 19S6. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Monday, the 7th May  1996. 


